$ltem No.24 1
REG STRAR COURT. 2 SECT
SUPREME COURT OF
RECORD OF PROCEEDI NGS
BEFORE THE REG STRAR MR. MV RAMESH
Petition(s) for Special Leave to Appeal (Crl.) No(s).2307-2315/2016
STATE OF UTTAR PRADESH Petitioner(s)
VERSUS
HARI PRASAD AND ORS ETC ETC Respondent ( s)
(with appln. (s) for exenption fromfiling OT. and office report)
Date : 16/02/2017 These petitions were called on for hearing today.
For Petitioner(s)

ION ||
I N

DI A

Ms. Pragati Neekhra, Adv.

For Respondent(s) M. Suraj Singh, Adv.
M. Pradeep M sra, Adv.
Ms. Aparajita Singh, Adv.
M. Kunwar Jai Singh, Adv.
Ms. Sangita Rai, Adv.
Ms. Vanshaj a Shukl a, Adv.

UPON hearing the counsel the Court nmde the follow ng

ORDER
Fresh st eps for the service of notice by usual node to the
r espondent No. 4  shall be taken by the | ear ned counsel for
petitioner within a period of two weeks.
Lear ned counsel for t he r espondent Nos. 2 and 6 has stated

that the petitioner has not provided the copies of the pleadings to
him The | earned counsel for petitioner is directed to provide the

Item No. 24 2
copi es of the pleadings to the | earned counsel within a weeks tine

and file pr oof . The r espondent shal | file t he Count er Affidavit

within a period of four weeks, thereafter.
Four weeks tine, as | ast chance is gi ven to t he ot her
respondents to file the counter affidavit.
Li st again on 3.4.2017 .
(M V RAMESH)
Regi strar
MG



